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FORM 8 
PUBLIC ANNOUNCEMENT 

{Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) 
Regulations, 2016] 

FOR THE ATTENTION OF THE STAKEHOLDERS OF 
JAi SAi RAM STEEL PRIVATE LIMITED 

PARTICULARS DETAILS 

Name of Corporate Debtor JAi SAi RAM STEEL PRIVATE LIMITED 
Date of Incorporation of Corporate Debtor 07/07/2010 
Authority under which Corporate Debtor is Registrar of Companies, Delhi incorporated / registered 
Corporate Identity No. / Limited Liability U27100DL2010PTC205436 Identification No. of Corporate Debtor 

Regd Office: Plot No. 130, Ground floor 
Block-AA, Shalimar Bagh, Delhi North 

Address of the registered office and principal office West DL 110088 I NOIA 
(i f any) of Corporate Debtor Factory at: Village- Ahmedpur, Delhi 

Road, Behind Diwan Farm, Sonipat, 
Haryana, India 

Date of closure of Insolvency Resolution Process 16/02/2023 

16/02/2023 (Copy of order dated 
Liquidation Commencement Date of Corporate 16/02/2023 passed by Hon'ble 
Debtor Adjudicating Authority received on 

28/02/2023) 

Name and registration number of the insolvency KAPIL DEV DHIR 
I BBi/i P A-001 /I P-P-02077 /2020-professional acting as liquidator 
2021/13227 

Address: # 898-B, 1st Floor, Sector-3, 
Address and e-mail of the liquidator, as registered Opposite Vaish Public School, Rohtak, 
with the Board Haryana - 124001 

Email : kdhir.ip@gmail.com 

Address:# 898-B, 1st Floor, Sector-3, 
Address and e-mail to be used for correspondence Opposite Vaish Public School, Rohtak, 
with the liquidator Haryana - 124001 

Email : liquidator.jaisairam@gmail.com 

Last date for submission of claims 29/03/2023 

Noti ce is hereby given that the Hon'ble National Company Law Tribunal New Delhi Bench II has ordered 
th e commen ce ment of liquidation of JAi SAi RAM STEEL PRIVATE LIMITED on 16/02/2023 (Copy of 
orde r recei ved on 28/ 02/ 2023) . 



The stakeholders of JAi SAi RAM STEEL PRIVATE LIMITED are hereby called upon to submit their 
claims with proof on or before 29/03/2023, to the liquidator at the address mentioned against item 
No. 10. 

Th e financia l creditors shal l submit their claims with proof by electronic means only. All other 
credi tors may submit th e claim s with the proof in person, by post or by electronic means. 

Submission of false or misleading proof of claims shal l attract penalties. 

In case a stakeholder does not submit its claims during the liquidation process, the claim s submitted 
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and 
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Pers ulations, 2016, 
h I . . ., \)e~ o,v, · 

s a I be deemed to be submitted under section 38. "'' « ..?' 

Date: 03/03/2023 
Place: Rohtak 

DHIR 
Liquidator of Jai Sai imited 

IBBI Regn No. IBBI/IPA-001/IP-P-02077/2020-2021/13227 
Regd. Address: 898-B, 1st Floor, Sector 3 

Opposite Vaish Public School, Rohtak - 124001 (Haryana) 
Email ID: kdhir.ip@gmail.com 

AFA Valid upto 19/12/2023 







{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}


{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}

